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ORDER

v

Learned counsel for the applicant states that pleadings are cornplete in Cp

NO. 96AIDl20l7 which is the contempt petition filed by the petitioners against

the respondents considering the non-compliance of the order passed on

22.05.2017 disposing of the main petition filed under Section 241-242 of the

Companies Act, 2013. The petitioners have also filed a treshpetition being Cp

No. 397AtrD12017 under Section 241-242 of the Companies Acq 2013. tt is

suggested by both the learned counsels that the non-compliance of the order with

respect to inspection of the documents to be given to the petitioners for which the

contempt petition is filed, learned counsel for the respondents agrees to give the



inspection between 2l.oL 20l 8 to 27 .ol .2018 between 10:00 am to 06:00 pm with

the prior intimation to them which is agreed by the learned counsel for the

petitioners. Learned counsel for the respondent further states that the agreeing to

give the inspection being accepted by the respondent shall not amount to the

admission ofnon-compliance of the order for which the contempt petition is filed.

Fixed it for final hearing on 15.O2.z}tg.
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